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of the Court of Judge, Small'taﬂa
(6 Casaa, Kanpur

‘ o Smt.Girija Dovi Stivastava .... Pleintiff

*W - & _ A Versus

Uhiun‘uF India and Others ..... Bafaﬁdaﬁtsi |

g | Hon, Justice Kamlashuar‘ﬁath, Q.C.

Hon,K.J. Raman, Member (A) _

(By Hon,Justice K, Nath, V.C, )

The Small Cause Court Suit described above
i~ , is before this Tribunal under Section 29 of the R
Administrative Tribunals Act, 1985 for a munay decree

of Rs,2,269-16 with interest @ 12% per annum,

2% The Suit was originally filed by one
Shri J,K.,Srivastava who was an Assistant Goods Clerk
in the Northern Railway and retired on 30.,11.78 as Guud#
Clerk graaa II, He claimed that‘he was entitled
to some promotion and in consequence thereof for
refixation of his sslary, It appears that ths

refixation was yet to be done from 16,10,69 but the

benefit of refixstion has not been given to him, He
filed Original Civil Suit No,127 of 1978 for difference
of salery faor the period from 16,10,69 to 2.12,73. That
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Suit appears to have been decreed,

3. The present Suit was filed to claim tha
dlffaranca with effect from 3.,12,73 to 30,11. ?a The

claim appears to have been contested by the daPa_;wﬁ¢

\ { o,
'
[ Y = g i S
qhu.. ST . TR " Pl 18




A
o -

23-6& nf’ the Louer Eaurt Raan‘ﬁ ﬁgg mr;;,_j_, which it
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was statad that accnrdmng to the jﬁH  ;- Lﬂrl
Efﬂﬁi Munsif, Kanpur dalivarad on 2111‘79 QWw jin
Civil Suit No,127 of 1973?, the pay of the daqa 1Jﬂ

\"l- #

plainti?f was being Fixad in the grade of Rs, 425n wu}w
) 1
uith effect from 16.10.69 and that the difference of e 1

r S
P |

....h"..-_L

. . FSIR
e

pay would be given to the deceased plaintiff for the

£ t,H.-L__ . ;

period ending within the date of ratiramant i e, ,'- [

30,11.78. The defendants had requested for ane mnnth's |
time to make the pgymant. This time seems to have -
been extended on subsequent prayer contained in ‘
application Nu.?S-GA dated 27,4.84., The plaintiff's
counsel houever says that the amount has not yet been
paid, The counsel further says that the present
plaintiff is the legal representative of the deceased
employce and is satisfied if the defendants carry out
their undertaking contained in the application

deted 27.2.84, Papsr No,22-GA. 1In this sense the

of fer ﬁf the defendants in the above application stands

accepted by the present plaintiff,

4 We further notice that_thera has been

inordinate and unjustified delay in making payment of

/

ar annum simple intarast un coutstandin uwfh:
p S°n5 We ar% nEt eccsp ing- EEE cont anfi Nt Fughthﬂfﬁgm '
DeF 's counsel that caosts may not be impnuad

5. - The Suit is therefore decreed with the

the amounts to the deceased plaintiff or to the present

legal representative, We consider it fair to sward 10“?

direction that the . defendants shall fix the pay uf@ﬁhj
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ue assess at Hs.-SG‘B/—. The ﬂé,. _
put this direction uithin tehrga ;m P

= LM l 1'._.
O X

of receipt of a cupy of this judga@an g

Member (A) Vice Chairman:
Dated the 7th March, 1990, e,
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